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PRrJCIPAL BEMCH
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0,A. Ho, 1872/95 & Data nf ?7_?_lQ.a'^
O.A. Ho. 1861/95

Hon'bla 3hri 3,R, Adiga, Heaibsr (A)
Hon'bla Smt.Lakshmi Ruaminathan, fAartbar (3)

0 A-1872/g5

Shri Surash Kumar Tyagi,
s/o Shri Satya Pal Tyagi
Tachni ci an
Talephona Exchanga, Mai ^landi,
i'luzaff'ar Magar-U.P,

1,-1 ' 1 1 ■'.n

(3y Advqcats Shri K.P.S, Rao )

Vs.

1, Union of India, throuoh
Secretary
riinistry of Communications,
Osott.of TGle-Gommunications,
Sanchar Bhauan, Ashoka "^oad,
Meu Oolhi.

2. Chigf General 'Manager Telacom,
U . v, Cir cl B ( Ues t)
Deh radun-U,P,

0-A-186 1/95

Sh.Santosh Kumar l/arshnay
3/o Late Shri Salig Ram Guota,
Tachni ci an( S/R)
Offica of 3.0.E. Phones,
Aligarh-U.P.

R a a "ton d an

... Ann Tip. pn t

(By Advocate ShriK.P.S^SUnder Rao )

Us.

1. Union cf India throuoh
3 ecretary,
Ministry of Communications,
Deptt.of Tele-Communications,
Sanchar Bhauan, Ashoka Road,
M su Delhi.

2. Chiaf General Manager Telecom.,
U . P. Ci rcla ( Ubs t) ,
Dehradun-U.P.

0 R 0 E R (ORAL)

(Hon'ble Shri S.R. ArJige,, Member (")
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As tha lau and Pact oP thnse OAs ara sirilar

thsy are baing disposad oP by t'ni<5 cn^inon

2, In th6s8, OAs '^npliSanta havn paayad r ■"-.'-a

Pollouing raliaPsJ-.

(a) Direct the resoondnnts to treat ■• ■a
aoplicant as being alini'hia to
consid-red as a ' ■a'^h-in nrouo "or
promotion to the oo-t o''. ""THp in
terms oP Order datni 10»4.Q4 and .--3
being elinibla to anoear at t'-'a
departmental auali''yinn an, ">tion
in terms of Orders dated 18,4.94 and
13.12.1994.

(b) Or alternatively ouash ••hg nr 'ars -' i-i-pJ
18.4.1994 and 13.12.1994 as heing
illegal and vio.letive n^ Artinla 14
and 16 the Constitnt"on India,

3. 'da note that t'neng V As have h-ipn "ilnd ns

Par back as in September, 1995 but desni'''3 nevera''

opoortuni ties, none has aooeared "^or the resn^T'ants and

no reply has bean filed either. In fact on I5_.2~l99n

it uias directed,^iP the resoondents Pcilad to '='i''e

their raoly by today, the matter would ho mnsi'^nred

on the basis oP the pleadi-^gs available nn rncnrd",

4. In the absence oP,the respondents either In

parson or through counsel^ and as no renly h ^s been

filed, ue are not aware oP the stand taken by h>n

respondents as regards the contents the C.A,

5. However, we disposed of the OA with a direnti-

to the respon'"'ents to consider tha relief set out fc y

tha apolicant in paragraph 8( a) o^ hi s 0 A end

pass a detailed, sneaking and reasoned orHsi^ in
4. iin'/rr /T /he /^Aca^o

accordance with law^/within two months Prom thn r-'p. '-.g -

receipt of a copy of this order.
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5^ In ths event that the resoonden^.s '^ind t^n

the applicants ar^ not elinlbla to b3 cnnsi^nrad

tor the posts in nuostion, thay uill none i ■-i n^i ̂  y

indicate the reasons For their decision.

7, This O.A. stands disposed of. f'Jo costs.

(Smt.Lakshmi Sua-nirn^han) (3.=?. )
Member (3) ■ ^ '
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